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different States, Delhi follows the Punjab

Jail Manual, Para of the aforesaid
manual  presoribed following space
per prisouer :
(i) Ward/Workshop . 45 9. ft.
(ii) Cells . . . . 96 3q. fi.
(iii) Hospital . . 548q.ft.
Resides as per para 583, cvery latrine

should contain accommodation™ in the
proportion of one seat to cvery six pri-
soncrs and wathir&g place continuous to
ewch latrine should bave one compartment
L wlcrt::inﬁmr l:ltrine m‘:uhxnmph{;c
5t2 latrines and jo0  washing y
induding 474 latrines and an equal
number of washing places in the Celis,
in the Central Jail, Tihar.

Import of Cement and Timber

rogf4. SHRI  JANARDHANA
POOJJARY : Will the Minister of
INDUSTRY be pleased to state :

. (a) whether Governmrnt propose to
lm.pod rt cement and umber during 1979 ;
an

(b) if so, the guantity of each item to
he imported, countries from where to be
imported and value ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHyl
JAGDAMBI  PRASAD  YADAV):
(a) and hb). During 1978-79 2 quantity op
1- 54 million tonnes of Cement was im
ported from Japan, North Korea, Poland,
Rumania and South Korea on rates
varying from U.3. § 54" 71 to 67: 50 per
tonne (C&F). Government have decided
to import about 2 muilion tonnes of
C~m-nt during 1979-o. Timher ix
alfowed for import under Item 21 of
Aan xire [ t» Appendic-19 of the Import
Policy 1979-80. Theiefore, 1t could be
imported for the purpose of menufacture
of goods of replenishment of the material
used in the manufacture of goods or both
for execution of export orders, with customs
duty exemption. [Fhe quantity  and
value of import dwing 1979, could  only
b~ indicated after end thr year when
the artwal impoit has twken plac

1x-30 hrs.

st gom fuown (wgagiyz) : weaw,
off, oy fawra & =5 €
™ m;ﬂxm 376

4 4 ok

MAY 9, 1979

Pupers Laid 192

e ddwe v o wweeht wh w
ﬁ‘(m}:ﬁﬂWI i

(Interruptions) **

MR. SPEAKER : Why should we
adopt a procedure for raising something
without giving notice ? 1 don't know this.

(Interruptions)e*
MR. SPEAKER : Dou't record.

(Interruptions) **

MR. SPEAKER : Papcis to be laid.
Shri George Fernandes.

1x 32 hrs.

PAPERS LAID ON THE TABLE

IurorTED CEMenT CoONTROL (AMEND-
menT) OnpER, 1979, AND Review ann
ANNUAL RerorT OF Heavy ENoOINRkR NG
Conroratron Lto., Rancar ron 1997-98

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) :
I beg to lay on the Table :—

(1) A of the Imported Cement
Control (Amendment) Order, 197y,
(Hindi and English Versions) Eub—
lished in Notification No. 5.0.
198 (R) in Gazette of Fndin duted
the oth April, 1979, under sub-
section (6) of section g of the Esen.
tial Commaodities Act, 1955. [Placed
in Library, Ser No. LT-4135/79.)

(2) A copy each of the following papers

) (Hindg' and English versions) under

sub-section (1) of section 619A of the
Companies Act, 1956

(i) Review by the Government on
the working of the Heavy En-
incering  Corporation  limited,
inuchi, for the year 1gy7e98

(ii) Annual Re&t of tl'leugrn
Engineerin ation ited,
Ranchi Eorsthc yru):: 197778 alo
with the Audited AC&M‘I
the comments of the trolTiy
and Auditor General eredi.
Placsd in_ Librory, See No.

T-4435/3]
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SHRI PURNANARAYAN SINHA
ghezpur) : 1 have written to you.

is is about my right to speak in my
language.

MR. SPEAKER : 1 will lock into it,
We have not vet been able to do it

Shri Mandal.

Siku Gurbwaras Hoaro (UOo-0PTA1ION
or Meusers) Avenoves:, RuLls, 1979

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 1DHANIK LAL MANDAL):
1 big tolay on the Table a copv of the
dikh Gurdwaras Bowd (Co-optation of
Memb vs) Amendment Rules, 1979 (Iindi
and Enalish versions) published in Noti-
ficatton Now (.5.R. 259 (L) in Gazette
of Lndia dated the qoth Apiil. 1979, under
gnb section 14) of seetion 146 of the Sikh
Chodwar w Aet, 1920, TPlaed in Library,
Ste No.  1.T-1137/79.)

31 33 hrs.
RE QUESTION OF PRIVILEGE

SHRI G. M. BANATWAILLA
{Ponnani) : Si, I 1ise on a point of
arder.

MR. SPEAKER : What i< the pojat
of order ?

SHRI G. M. BANATWALLA : Sir,
two days back-.on  j7ih May-—1 had
Hnen you a notice of breach of privilege
by Dr. Chunder for  misquoling
Dr. Khusro, Vice-Chancellor.

MR. SPEAKER : Mr. Banatwalla,
I have called for his comments. The
procedure is this. The well-established
procedure is this,

SHRI G. M. BANATWALLA : Sir,
I am not at all going into the merits.
I thank you, Mr. Speaker, very much
Jor informing me just now that you have
asked for the comments of the hon.
Minizter,

In this connection, Sir, may I draw
your kind attention to Rule 222 read with
Rule 224 (ii) ?

Now, Sir, my question of breach of
Pivilege ia'thig The hon. Minister
'm!qwecl Dr. Khusre as huving welcomed

o l'llﬁil Muslim University 'ndment

VAISAKHA 19, 1801 (SAKA)
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MR. SPEAKER : Wt can only decide
after getting hisreply. Please hear me for
a minute. The noimal procedure which
bas beeg established right fiom 1950 is
this, Whenever a  privilege notice is
given awainst a Membear  of Parliament
then we call for the cumments first.  ‘This
is the case not only in respoct of Mumbers
of Parliament Lut even in respect of news-
papeis fin that matter. Thercfore. we
always call for the comments and there-
afler we consider the matter. This is our
well-established  practicc.  Thaefore, T
am adopting this procedwe.

SHRI G. M. BANATWALLA - Thauk
yeu verv much  bui......

MR. SPEAKFR - You are not the
only person, Theie we  others  also.

SHR1 CHITTA BASU i10v......

MR. SPEAKFER * You have alo
given,

SHRI G M BANATWALIA © My
pomt is this  Rule 2z (i1) specifically
stutes that this 1s 10 he a matter of 1ccent
occurtence,  Now, Sir. the guestion that
1 1aised is a matto ol ‘reccnt oceurrence .

MR. SPEAKER : Nohady denied it

SHRI G. M. BANATWALLA :
Therefore, my point is, theie should not
be any undue delay in this natter,

MR. SPEAKER : There is no undue
delay.

SHRT G, M. BANATWALLA : The
unrest among students  is  continuing.
Even todav, there is a massive demons-
tration, The position of the Vice-
chancellor is Compromised, ‘I he point
of time and delay scuttles the issue.

SHRI PURNANARAYAN SINHA: I
don’t know why there is no arrangtinent
so that I may speak in my own lan-
guage,

(Inters uptions)

MR. SPEKAER: T cannot understand
senior Members not following the rules,

(Interruptions)

SHRI PURNANARAYAN SINHA:
There should be some arrangement, Sir.

MR. SPEAKER: Mr. Pumanarayan
Sinha, we called for applications. We held
a test, Unfortunately we could not get
any person. That is the position,



